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and let us proceed to the next Lem of the

Agenda.

Now I call upon Shrimati Sheila Kaul to
move her Bill.

THE CENTRAL UNIVERSITIES
(AMENDMENT) BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): Mr  Vice-
Chairman, I move:

"That the Bill further to amend the
Banaras Hindu University Act, 1915, the
Aligarh Muslim University Act, 1920, the
Delhi University Act, 1922, the Visva-
Bharati Act, 1951, the Jawaharlal Nehru
University Act, 1966, the North-Eastern
Hill University Act. 1S73 and the
University of Hyderabad Act, 1974, be
taken into consideration."

Sir, thig Bill is designed mainly to give
effect to the recommendation; of the Public
Accounts Committee and the Lok Sabha
Committees on Subordinate Legislation and
on Papers Laid on the Table. As
recommended by these Committees, the Bill
seeks to make provision for publication in the
Official Gezette and laying before Parliament
of all statutes, ordinances and regulations of
Central Universities, and also for laying their
annual reports and annual accounts together
wi'h audit reports before Parliament.

As the House is aware, there are seven
Central Universities which have been*
established by their respective Acts of
Incorporation. These ** the Aligarh Muslim
University, the Banaras Hindu University, the
Delhi University, the Visva-Bharati, the
Jawaharlal Nehru University, the North-
Eastern Hill University and the Hyderabad
University. The Lok Sabha Committee on
Subordinate Legislation had recommended
that suitable provision should be* incorpo-
rated in all the Central Acts for publication in
th, Official Gezette and

[RAJYA SABHA]

(Amdt) Bill, 1982 224

laying before Parliament of all rules,
regulations, etc. framed under the powers
delegated under the Acts. Government has
accepted this recommendation of the
Committee,

The various Acts of Central Universities do
not contain any provision for framing of rules,
but the delegated legislation in the case of
these Universities is in the form of statutes
and ordinances. These Acts also make
provision for framing of regulations which
relate mainly to -the conduct of business of
various authorities or Committees of the
University. In accordance with the spirit of
the recommendation of the Committee on
Subordinate Legislation, Government has
decided to make provision for publication in
the Official Gazette and laying before
Parliament of the entire subordinate
legislation of the Central Universities which
includes the statutes, the ordinances and the
regulations.

In accordance with the recommendations of
the Public Accounts Committee and the
Committee on Papers Laid, on the Table,
Government had decided that the annual
reports and annual accounts together with
audit reports of all the Central Universities
should be laid before both Houses of
Parliament as a matter of convention. In fact,
we have already begun to place on the Table
the annual accounts of all the Central Uni-
versi'des and the annual reports of all except
Banaras Hindu University. A statutory
provision for the purpose exists at present
only in the Aligarh Muslim University Act,
which was amended in December, 1981. The
University of Hyderabad Act has a provision
to lay the Annual Accounts and the Audit
Report. In order to make statutory provisions
uniformly in the Acts of all Central Universi-
ties, we have brought forward the present
amendments. We have not proposed any
amendments in the Visva-Bharati Act, for
which a separate Bill is already pending
before the House.
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Sir, the Government attaches great
importance to the recommendations of

Parliamentary Committees and the proposals
before the House aim to implement them.

We ar, also taking this opporunity to make
a few formal amendments of an urgent nature
to the North-Eastern Hill University Act and I
would like to explain these amendments in
some detail.

Sub-sectio*n (2) of Section 3 of the North-
Eastern Hili University Act provides that
the headquarters oi' the University shall be at
Shillong  and it shall have campuses in the
States of Meghalaya and Nagaland, and it
may also establish campuses at such other
places within its jurisdiction as it may deem
fit. For , long time past, the Government of
Mizoram has been demanding that this
provision may be amended so a; to make it
mandatory for the University to establish a
campus in Mizoram and thus place Mizo. Tam
at par with the States of Meghalaya and
Nagaland in this matter. We had considered
this demand at length in consultation with
the  University authorities. Ay a (matter of
fact, in accordance with th, existing
provision' in the Act, which enables the
University to establish its campuses *t various
places within its jurisdiction, a campus has
already been  established at Aizwal in
Mizoram. The Campus has already
started  functioning. Never, theless, in
deference to the wishes of the people of
Mizoram, w, are making a specific statutory
provisic/n which makes it obligatory fo, th,
University to have a Campus in that Union
Territory.  This gesture of formalising the
existing reality as a statutory obligation, in
response to the wishes of the people of
Mizoram, will, I am sure, be accepted and
appreciated by the House. Thig amendment
doe; not involve any financial implications,
as  a campus of the University is already
functioning in Mizoram.

According to Section 6(1) of the
North.Eastern Hill University Act, the
jurisdiction of the University shall extend to
the States of Megha-1306 RS—S8.
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laya and Nagaland and the Union Territories
of Arunachal Pradesh and Mizoram. From the
beginning, the Arunachal Pradesh
Administration, On thei, own, hav, not availed
of this provision a'nd have not o far affiliated
the colleges in the Union Territory to this
University. On the other hand, that
Administration have under their consideration
a proposal for establishment Of a separate
Arunachal Pradesh University to cater to the
need, °f higher education in that Territory. As
and when the propos, ed University i
established, an amendment to tlie North-
Eastern Hill University Act will becom,
necessary to exclude Arunachal Pradesh, from
ity jurisdiction. We are making this provision
now, so that any conflict of jurisdiction i,
avoided.

Section 9 of the North-Eastern Hili
University Act provides that the Governor of
the States of Meghalaya and Nagaland shall
be the Chief Rector of the University. As*the
House is aware, when the Act was passed
there was only one Governor for a group of
States in the North Eastern region. Thi
position hag changed now. There are separate
Governors for-Meghalaya and Nagaland' and
it has become necessary to amend the Act so
as to provide that the Chief Rector shall be-
appointed by the Visitor, that is, the President
of India. This will leave an option to the
Visitor to appoint one of the two Governors a;
the Chief Rector, either by rotation or in any
other manner he considers proper.

As 1 have already mentioned, the Bill
mainly gives effect to the recommendations of
Parliamentary Com-mittee and provide, for a
f°w other amendments which are of a formal
nature. I do hope the provisions in the
amending Bill would generally be accepted by
the House.

With these words, Sir, I move that the Bill
be taken into consideration.

The question was proposed.

SHRI NIRMAL CHATTERJEE (West
Bengal): Mr. Vice-Chairman,
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Sir, mow, it seems, that the back up behind the
amendment i; formidable. Now, there is the
Committee on Sub_ ordinate Legislation, then
th, Public Accounts Committee a!nd then the
Lok Sabha Committee on' Papers Laid. It has
been stated that Dbecause of their
recommendations, these amendments have
followed. Now, it ig not only formidable but to
my mind it is touching also because in some
cases we have discovered that the Action'
Taken Reports 0i the Public Accounts
Committee sometkne; disclose that the
Government 13 refusing to accept the
recommendation; of the Public Accounts
Committee in certain cases.

Sir, while sayirtg so, let me try to go behind
why this Public Accounts Committee and
other Committees have recommendeu such
amendments. I do not share the feeling of th,
Minister that the amendments are of a formal
or of a casual mature. Because what realiy has
bee, proposed is that the statute, ordinances
and regulations as wil] be passed by different
Universities have to be laid on the Table of the
Parliament. I take it, Sir, that placing before
the Parliament is something more than formal.
The spirit behind this, I presume, is that from
the set-up of the Universities we are trying to
have a democratic screening. Now, while
placing them before the Parliament, the
intention of all these Committees is that in
case there is no adequate democratic screening
in the Universities, there should be such a
thing through or via the Parliament. I, of
course, welcome this.

The Vice Chairman [Dr. (Shrimati)
Najma Heptulla) in the Chair].

Madam, tha Ministers ar, not listening.
Should I continue?

SHRIMATI SHEILA KAUL: I am
listening all right.

SHitl NIRMAL CHATTERJEE: Would
vou kindly request your colleagues also?
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There is, however, one note of caution that I
want to strike. You please see Chapter Vill,
page 6. It is mentioned that not only the
Statute, Ordinance or Regulation be placed
but also they be accepted only in such-
modified form or b, of no effect, as the case
may be. I am drawing the attention of the
Minister to this only because University matters
are somewhat delicate. I myself work in a
Research Institute which also confers post-
graduate degrees though it is not deemed
University. Now, in all such cases, when
they introduce Acts, Regulations, etc., in the
citadel of democracy, because we are Members
of Parliament, we might not always appreciate
the point of view of the Universities.
suggest a note of caution there. But more
important than this is my suggestion that in
order that the job of Parliamentis enhanced,
something more can be done, that is to
introduce democracy in the University
itself. My point simply is this that while the
output of the Universities is by and large
academic in nature excepting for some
production of sycophancy, etc., the inputs
are not all academic. There are all
kinds of people working in a University to
produce the academic results, either
teaching or learning o" producing research
papers on other kinds of degrees.  Now, ihe
inputs, both men and material, are not all
of academic nature; for instance, in the
universities there  are three types of personnel
who function in the university. They are
teachers, the students and the non-academic
assistants  etc Very recently, of
course, we have seen another kind of personnel
who have  started establishing and digging
in the universities. Take the case of
Delhi University.  And that category i
the police personnel. I aSsumg of course that
they might be treated as an exception.  They
are posted inside the university to deal
with students. When I say that let there be
democracy fn the universities, it is not for any
other reason than to lighten the burden of
Parliament. I suggest that
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the university regulations be such that the
teachers, the students, the research scholars
and employees working there, are represented
in the govering bodies of the universities. 1
may submit that in fact in the six universities
of West Bengal, it is in this manner that the
Acts have been modified. It may be said that I
am merely taking credit. Madarn, it is not for
taking credit only that I am mentioning it. I
am mentioning it for a very important reason
that despite the fact that in West Bengal we
have passed aU such Acts—I am a member of
the Calcutta University Senate—I am not
allowed to function as a member of the senate;
not myself alone, but the entire body of the
senate, because of proceedings in the High
Court. I draw the attention- of the Minister to
the fact that our effort at democracy are being
foiled by members of the party to which the
Minister belongs. So it is not for taking credit
that 1 am mentioning. I feel let such
democracy.be introduced in all other
universities of the country, and all
impediments on such introduction, whether
they are introduced via the Congress-1 party,
as say in West Bengal, or by anyone else, be
prevented. With these words, J extend my
welcome to this bill and urge further that this
democracy work within the universities also.

SHRI KRISHNA MOHAN BHAMI-
DIPATI (Andhra Pradesh): May I with your
kind permission congratulate the hon.
Minister of Education for bringing the Central
Universities (Amendment) Bill by introducing
new provisions in the Banaras Hindu
University Act, Aligarh Muslim University
Act, Viswa Bharati University Act, Jawaharlal
Nehru University Act, and the University of
Hyderabad Act; and just now sh, has stated
that theie amendments were brought basing on
the recommendations of the Committees on
Subordinate Legislation a; also the Public
Accounts Committee. On, of the provisions
introduced in the new amending Bill is that a
responsibility
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is cast on th, various Central universities to
send to Central Government the Annual
Reports of their working,, the accounts with
audited reports,, and the Central Government
in tuns, would place it before both Houses of
Parliament, thus giving us an op— porturutv
to know and have a firsthand information and
knowledge about the financial position and
worthing 0/ the university concerned, Another
provision introduced 19, whenever a Central
university ~makes  statutes, rules and
regulations, they should be placed before
Parliament. And Parliament i vested with the
right of modifying or annulling any regulation,
statute or ordinance made-by the central
universities. Madarn,, I am one of those who
believe that-for a successful functioning any"
university, whether Central o, State, mainly
depends upon the three autonomies enjoyed by
it, namely, financial autonomy, administrative
auto— nomy and academic autonomy. For-
tunately our central universities enjoy these
three autonomies, namely, ad* ministrative,
financial and academic autonomy.

My good friend who has just now spoken
has mentioned that an element of election and
democratisation should ba introduced in the
centra) universities and that representation
should be given to the teaching and the non-
teaching staff as also students on the university
bodies." Very recently, in Andhra Pradesh,
amendments wer, brought to the Universities'
Act, whereby, an element of election was
introduced and representation was given o, the
university bodies like th, Senate, Academic-
Council and Syndicate, to the student
community, to the teachers, to the professors
and to the non-teachr* ing staff. I would
appeal to the hon. Education Minister that
when she? comes up with amendments next
time,. sh, should see that an element of
election is introduced, and people from all
walks of life are given a chance to be on the
governing bodies like the Executive Council,
Court and-
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'other bodieg of the Central Universities.

Madam, thig Bill is a non-controversial Bill
which needs no debate at all. But I take this
opportunty to -mention my views on the
University *of Hyderabad. When there was an
agiiatio, for a separate Andhra State which
rocked the State in the year 1972 v/hen the
Andhras residing in Hyderabad felt that they
were being treated as second class citizens in
the matter of employment opportunities, and in
the matter of educational facilities to preserve
the integrity of the State, a six-point formula
was evolved. The University of Hyderabad is a
product of this six-point formula. Therefore,
Madam, I would appeal to 'the hon. Education
Minister to see 'that more faculties are opened
in the ~Jnive-sity of Hyderabad so that the -
students who are coming from the Andhra
region could be admitted.

"Madam, may I, with your "permission, bring
to the notice of the hon. “Minister that in
Andhra Pradesh, rmany students who have
secured brilliant marks in their graduation are
inot in a position to secure admission :i, post-
graduate courses? And many of th, affiliated
colleges who have ihe necessary infrastructure,
the Riecessary physical facilities and ™
financial resources have applied to "the UGC
for permission to open postgraduate courses.
May I appeal to the hon. Minister to see that
permision is accorded to affiliated colleges to
start post-graduate courses so that xnany
students could get admission. In this
connection, I would al-o like \o suggest that th,
Central Govem-ment should advise the Cantral
universities to ope, more post-graduate
ecourses. With these words, I support The Bill.

SHRI SYED SHAHABUDDIN '(Bihari:
Madam Vice-Chairman, as lar as the Bill
before us goes, it is in accordance with the
recommendations »f n  Committee of
Parliament. It is, an i sense, a technical Bill.
There
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is nothing much to b, said about it. I support
it. But I do, with your permission, like to take
this opportunity to express my views on the
present state of university education in our
country. Madam, a, far as I can see, university
education today i; ia a very bad shape. Our
universities are generally in a bad shape and
the Central universities which ar.' the
particular concern of the Central Government
have not been able to set a model of good
management. There is no Central university
which is not seething with trouble. The name
of the Aligarh Muslim University appears far
too often, perhaps oftener than it deserves, in
the columns of  newspapers for
various~rEasoTig;*whlch I will not go into.
But even the name of the Banaras Hindu
University does appear and recently, the nam,
of the Jamia Milia Islamia, which is also the
concern of the Central Government—although
itis not yeta -university, but a deemed

university—has also come into print.
Recently, we had the case of the North
Eastern University in regard to which Madam
Minister, 1 think, is finding it difficult to
persuade anybody to go there as Vice-
Chancellor.. . because the Vice-Chancellor
was stabbed or murdered.

SHRIMATI SHEILA KAUL; But a Vice-
Chancellor is there now.

SHRI SYED SHAHABUDDIN: Well, I
hope he lives.

Madam, what ij happening in universities?
As far as I “n see, the curriculum i such or
the teaching level hag gefaec down to such an
extent that th, output, the youth of the country
who enter the university, come out in a form
that they are totally unemployable, a vast
majority of them at least are unemplo They
are not good for anything. They have been
ca‘’t into a mould, a mentality, they cannot
find fulfilment of the aspirations that they
have deve, loped. The country cannot use this
youthful talent. Something i; wrong
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somewhere. There is maladministration.
The colleges which have sprung up all over the
country like mushrooms have became
teaching  shops. Sometimes, int fact, when I
visit some of the colleges, I have been really
wondering, what sort of tt could take
place in such colleges and institutions,
whether you look at them from the point of
view of facilities or th. teachers. Most of
these colleges are run by active or retired
politicians. 1 have no compunctiony in
confessing this, it has become a political
game to satisfy the local aspirations, to give the
people a toy to play with and to be able to
harvest a crop in the form Of vote, at the "™t
elections. The research level in our
universities has also gsne down to such an
extent that On every conceivable subject today
we are in the  process of  establishing
institutions outside the university campus.
If you want somethig really important to be
done, it needs to be detached from th,
university and a separate autonomous
institution  is set up.  The planning of the
courses has hardly any relationship to our
planning requirements or to the patterns Of our
development.  The universities are so riven
with factionalism among the teachers who are
the main custodians of the university that,
in fact, the campuses have become seats of
disorder and breeding grounds of indiscipline
and on, should not be surprised if they hav,
become a fishing ground for some of our
frustrated politicians. The  Government
unfortunately use; the universities a’ an
instrument cf patronage. The Government ha;
the upper hand. It provides the finances. No
university in our country can run on it; own.
Government  always  ha; the upper hand.
One does not mind this. One who pays the
piper play the tune, but on the one hand we
mouth the .slogan of u'niversity autonomy
and on the other every single appointment at
least in my State of Bihar—which perhaps may
not be a proper example for the entire country,

but I do
not imagine that the conditions are very

different from one State to the
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other—i; don, actually at tne political
level and the Vice-Chanceiiur ig tolLd
and the Selection Committees are toid
to ditto it or to rubber-stamp it in a
particular mariner. The university
autonomy has, therefore, n, meaning.
It has evaporated into thin air, into
th, space above. It is, therefore, not
surprising that th, university educa
tion, a; I said, is in a bad shrape. Now
we have the campuses which are.
ruled by a group of gtud*.v leaders
who manage to stay on in the univer
sity. I do not know why universities
do not have regulation® that no gu/gle
individual, as a student, can stay ora.
the campus fo, more than a maximum
number of years. Why must he be
permitted to flit from one course to
another which ig totally wunrelated to
bis present career programme? They*
have the patronage of the po”it;
They have the Ministers behind them.
They get all the money io run the"
elections and they manage to g;t into
the students' union. Thev realiy run
it like a dadagiri like a kingdom of.

their own. Some of them evVn parade
bg research scholars. Tliis mu L not
be permitted. ,

The other trend that I would like to draw -
the attention of the hon. Minister to is the
elitist trend in our university. Why is it that
there is such , high differential in the per
capita grant to tbe Central Universities ™ to
the other universities in the country? The
purpose of the Central University was: In
pursuance Of the constitutional obligation of
the Central Government to standardise th,
university education, to set up models, to fix
standard” so that the rest of the country could
follow. That was one tff the Purposes. Stan-
dardisation ~ of  university  education,
maintenance of the standards of university
education is in the Central List and one of the
instruments.. .

DR. MALCOLM S. ADISESHIAH
(Nominated); If 1 may interrupt, there-is a
very important distinttioa between "standards"
and "standardisation" i, English language. In
fact. "standardisation" would be the opposite
tff "standards".
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SHRI SYED SHAHABUDDIN; I ti fee
your point. I am sorry, what I Intant wa, the
maintenance of standards of university
education. That Js in the Central List and the
idea of establishing- Central universities was
that these universitic Wouid set up standards
which would be available for the rest of the
country to emulate. But, incidentally, our
Central universities are in such a bad shape
and, on the other hand, the grants system has
developed a style of its own, an irra-tionul
style, which has led to deprivation o'f a vast
majority of our universities and to the
enrichment, to the eelitisation of a very small
number of our universities. Here w, have g°t
th, Jawaharlal Nehr, University in -which you
have 1500 students taught, 1 do not k'now
what, by 500 teachers. It must be 'one of the
finest teacher-student ratios in the world—1:3.
And they are serviced by 3000 karam-charis—
t.e. two karamcharis to each student. Not even
in th, IAS Training School does an IAS
probationer have two karamcharis to serve.
This is an elitist model. This model cannot b,
followed for the rest of the country.
Thlaredjoir'e, university education ha; in a
sense, come to this mless. You are starving the
rest of the universities, starving the rest of the
campuses and the elite ;arie picking up some
institutions so fhat the future rulers of this
country, their progeny, could be trained. I do
not know whether they would succeed, but this
seems to be the strategy of the elite.

Recently the Govei'nment hav, ap* pointed
a Committee to look into the working of the
Central universities. I think it is an excellent
step. But I wish that th, scope of this
Cemmittee should have been broadened to in-
clude in general the working of our
universities. What has happened is that ever
since Independence, we have had several
commissions on education. Now when you
have a'commission to look into all levels of
education from the primary upto the
university level, I dy not think they can realiy
go into sdepth as far ag a particular level of
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education is concerned. I would like this
Conunittee to hav, a mandate to go into the
overall working of our universities, to fix some
sort of spatial criteria for the establishment of
colleges and universities, not out of political
considerations but only to meet th, demands
our society and our development and to
produce the personnel that we need for our
progress in technology. I would leave this
suggestion with th, hon. Minister and I would
like to come to another thing. Every university,
including my Alma mater, the Patna
University, wants to b, a Central University. |
ca'n understand why. Because, ag I said about
th, grants system that we have developed,
some ar, treated as 'apne bachche' v/hile o-her
are_ treated a.; "sautele bachche". So every-
body wants to be categorised as '"apne
bachche". « Thi; ig precisely what i-
happening. I would like to remind the hon.
Minister of the suggestion made by oVte o'f
her very distinguished predecessors of revered
memory, Mr. M. C. Chagla, that India is a vast
country and therefore we ought to have at least
one model university maintained by the Centre
in each major State. I think this i a suggestion
which is Worthy of being considered when we
find that our universities a'e i" a mess.

With these words, I support this Bill which
I hope will not * interfere with the overall
autonomy of the universities and yet will
inject a certain degree of financial
responsibility and administrative propriety in
the working o'f our universities. Thank you.

SHRIMATI MARGARET ALVA
(Karnataka); Madam, Vice-Chairman, I rise to
support this Bill which is realiy a very non-
controversial one, as has already been said,
and which seeky to implement th,
recomrnenda-tiorig of the Committee on
Subordinate Legislation as well a, the Public
Accounts Committee and t, make provision
for the establishment of cer. tain important
aspects and of tlie running of the campug of
the North-Eastern Hill University. While
1
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speak oh this Bill, there are a few aspects of
university education itself which 1 would like to
touch upon. « Because, there is somehow a
feeling that we have to multiply the elitist
universitie; in the country and we believe
that by creating these extremely—shall I
say—western-oriented centres of teaching we
are creating a new cadre to help the country move
forward. But I believe that our entire
planning as far as  higher education is concerned
has aU along been lopsided because in a
developing country like this the emphasis all
a>ong, right from  Independence, should
have been on recasting the existing pattern
of education. After all, we inherited a pattern
of education from the British and the aims of
British education were really to create an elite
class to keep the Empire going. Their aim
was to create a cadre of administrators, a few
people, trained specially, to keep the Empire
running a; they wanted. But, after .freedom,
somehow we have continued this pattern of
elitist  schools, of special public schools and
now of special  universities and have
somehow last track of what we were aiming tci
build—a classless socialist-orienttid society—
with the result that even today we tend to classify
children by the schools they go to, the
universities they go to, and those who get the best
of them somehow get the best share of what
the country  ha? to offer. 1 also believe that
our universities, more particularly these
elitist universities, ar. tending to train
people who find them fit in better into
western society, into the western higher
educational institutions rather than contribute to
changing the situation at home. I would
therefore plead even at this stage that while We
are talking about improvement—I do not want to
go into  the controversy of standards and
standardisation which is mor, for  the technical
experts here—that while I do agree that we do
need to maintain certain standard; in the counry, I
do believe also that we n'eed to rethink basically
of what we are aiming at
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through our higher educational institutions. |
would say, for instance, that there are
many fields where our trained people do not
go ™™ m°®°and while there is a great need
for them to go into thes, fields, they are not
available wher, they are wanted. We don't
somehow seem to relate the training of our
young people to respond to the. needs of our
society. While w, should have
emphasised very very much more on
agricultural universities, unfortunately there
are very few agricultural universities really
located on th, rural side. They all go into
airconditioned institutions, into very moder,
buildings to learn about agriculture and rural
development and after they have got their
degrees they find they are not at home in
the rural side, in the countryside where they
are supposed  to relate what they had learnt
with the result that we are really training our
people in a very artificial atmosphere from
which they cannot relate what they had learnt
and which actually makes them strangers
to the atmosphere ,, which they are supposed
to work. -There has been a lot of criticism, a
lot of talk, that standards are coming down.
That is because we be. lieve that every student
has got to go into the university, has got to
go out with a document that he or she has got
. degree. But what is this degree really
worth in the country today? It i, easier
for one who has a diploma from an institute of
technical training to get a job than for
somebody who comes out with a B.A. Pass
degree.  There are no jobs for such people
and yet we go on multiplying these
institutions for social studies and liberal
arts while the need of the country today i, for
technical personnel, for people trained
really to help with th, whole process of
economic development.

While T do not want to take more time,
Madam, I would j use plead that while we do

maintain  certain institutions which are
required ty help with training in ver,
specialised fields of higher learning, still

we should try,
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even at tliis slage—ag; Mr. Shahabud-din has
said—to make these universities in all our
States more relevant and more related to local
requirements rather than think jure-5 P.M. ly
in terms of training people who will
ultimately go abroad, g, somewhere ht the
name of getting higher degrees *'d then have
nothing to do when they come back and so
become part of the whole process of brain-
drain, that they go somewhere and help to
build another country rather than be at home
in the atmosphere to which they belong.
Thank yoa
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DR. SARUP SINGH (Haryana): Madam Vice-
Chairman, [ am going to be very brief because
I am going to speak on the Bill. Frankly, I feel
a little puzzled. I do not know why the hon.
Minister thought it fit to bring such a
legislation before us. I wonder wheher many of
you people know that the Delhi University
ordinances deal with the following: admission
of students, courses of studies to be laid down
for degrees and so on, fees to be charged,
conduct of examinations, emoluments and
terms and conditions of service of teachers and
so on. Now, I frankly do not understand why
all these matters should be brought to
Parliament. Obviously, it seems to me that we
have a lot of time to waste even on these
things. "You have every right to ask for a
report, annual report, look into the finance,
look at the accounts, the audit report and so on.
This I would regard as legitimate. But when
you come to academic matters lik, this, if you
want them to be put on the Table of the House
for discus don, rejection, ance or whatever, I
am afraid, Madam Minister, you are entering a
very dangerous ground. Everybody in this
House says 'keep education away from
polities'. I must confess, not many people mean
what they say. I wish they meant what fne.y -
aid. You are now opening the doors, the
floodgates. I am not, for a single moment,
saying that Members of Parliament are ot
wiser than other people. But surely there are
specialist- and technical people in the variou
fields of activity; they should be trusted. I am
not, for a single moment, saying that they do
not mak, mistakes. They mak, mistakes. But
you hav, the right to correct them. Dr. Bhai
Mabhavir would not mind my saying that what
the President of India did in rejecting certain
Ordinances passed by the Delhi University
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wa, correct. If anybody had consulted me I
would have said that it was a correct decision. It
so happens that somebody's job is involved and
he j loses the job. But aft.r aU, there” are certain
way, of functioning. And if Delhi University
makes a mistake, the Ministry of Education can
always correct it. Our rule says that no statute
wili come into operation unless it has been
approved by the Visitor, which means the
President of India, which ultimately mean, the
Ministry of Education. So, we commit mistakes
and you can correct them. In the case of
Ordinances also final approval has to come from
them. If they do not take notice of it or do not
give approval, We assume that it is approved,
but then the final authority in all these matters
still lies with the Government of India. No,,
what will happen? We will pass an Ordinance or
a statute. It will go t, the President because the
Parliament j; not in session. I presume that if it i
a reasonable kind of statute he will approve it,
After two months the House meets. Papers have
to be placed on the Table of the House. Arvd aU
kinds of 'educationists' will then jump into the
fray and say, ria, thi statute shoula not have
bee, passed or approved, this Ordinance should
not have been approved and so on. In other
words, for th, first time you a, inviting in-
terference from the Parliament of India into
ordinary academic matters. Parliament has
passed the Act. Parliament has laid down
guidelines for our functioning and please let us
function. If we make mistakes, as I said, you
can always correct them. I should have also
thought that after having appointed a committee,
a high-powered committee to look into the
problems of the Central Universities under the
chairmanship of the University Grants
Commission Chairman,

at least you could wait for their re-
commendations. I do not know whether the
University Grants Commission has been
consulted. You should have also consulted the
acade-
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mic bodies in the universities, tha executive
councils and others. They could have said
something. So, please do not treat universities
as you treat some of the corporations. It is true
that the Public Accounts Committee said that
all these matters should be placed before the
Hou e but the Government has to take a
decision. Everything the Members say is not
automatically accepted by the Government.
Th, Cabinet could have taken a decision and
said, no, this is a dangerous precedent, we will
not accept it, we will leave the universities
alone. However, we will have our own
machinery to see that everything is properly
monitored. Now all that you are not doing.

One thing more about what Dr. Bhai
Mahavir has mentioned on relationship
between universities and colleges. In Delhi
University that is a part of th, statute. Its
detaite are part of an Ordinance. University
can tak, a wrong decision under pressure,
pressure from aU kind; of groups in the
university, agai, they can correct it. But what
we do not want to happen in Delhi. I am more
worried about Delhi because I know much
about Delhi University. Sixteen colleges are
controlled by the Delhi Administration. Delhi
Administration is sometimes controlled by one
political party and sometimes by another. It
has quite often happened in Delhi, to our
misfortune, that the local Govern, ment
belongs to one political party and the national
government belongs to another party. We are
quite in the middle. He has given the list of 18
colleges. He has also given the list of
members and 0 on and so forth and many of
them are illit?rate, but then he is unhappy that
they are creating difficulties there. Of course,
we are lucky that most of the Members of
Parliament are university products, but,
technically it i; po sible, theoretically it is
possible that they are not university graduates.
Your election rule; do not say that oily a
university graduate can be a Mamber of
Parliament. Now you will bring all these
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ma ters for discussion here and somebody will
say that Delhi University must hav, Hindi a-,
medium of instruction. I am not against Hindi.
And incidentally Hindi is the m'dium of ins
ruction at the under-graduate level in most
cases. But if you say, as of all the people Mrs.
Alva said for whom I have the greatest respect
and even affec ion, that we are "elhi t"— that
was the expression she used, everybody
described it as such, including Mr.
Shahabuddin who thought it was only a
technical Bill—and the lady said that they are
Western-oriented centres of teaching—then 1
would say that unfortunately what I teach i>
wholly Western-oriented because I lecture On
William Shakespeare who naturally could not
visit India, who had some interest in India but
of a very casual nature. If you, ladies and
gentl2men, decide tomorrow, "you have to
teach this book, or that book will not suit us, or
that book be removed and the following books
be prescribed," do you realise what will
happen to the univern'y? Please don't think for
a single moment that the Universi ies of India
are completely finished. Mr. Shahabuddin,
even today som? of the Indian universities'
products are ou'standing. They can compete
well with foreign student, and some have even
gone abroad...

SHRI SYED SHAHABUDDIN: Excuse
me, my feeling is they are not in spite of
university education.

DR. SARUP SINGH: Then is it you,
suggestion that we close down the
Universi'ies and the talent will blossom? No,
please, don't loe faith in the universities, in
howaver dire a shape they may be today.
Don't lose faith in the Universi'ies because
universities are the inheritors of all your
traditions and they alone can disseminate
knowledge, talent and culture. It is true that
they are in difficulties. I do not want to go
into the reasons why we are in difficulties be-
cause if [ start speaking on those things, all of
you will start shou'ing at me. I have seen
that happening
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[Dr. Sarup Singh]
again and again. I kno, the reasons
but I need not go into them. The
real tragedy, Madam, is—I do not

blame anybody, it has been our tra
gedy for a long time—somehow the
Indian politician thinks he is the
wisest man; he alone can take deci
sions;  other; cannot. I am lucky I
am not the Vice-Chancellor of the
Delhi  University  today. But I ™
still a teacher of the Delhi Univer
sity. And if th, ladies and gentle
men her, are going to discuss every
detail of what 1 am doing there in
the name of accountability—I am not
bothered about the word "autonomy";
what I am bothered about i; freedom

to function as an intellectual, if you
don't mind the word—whom are you

damaging? Not me. Luckily I am a
retired man—a Professor emeritus.
But whom are you damaging? You
are damaging the stiucture of these
universities. Some of the Central
universities are outstanding, not be
cause we get mor, money for Delhi
University. Madam  Minister, one of
these day, you should please give

facts to all Members of Parliament as
to how much money i being spent
per student in Delhi University' and
how much money i; being spent per
student in, let wuq say, a university
like the Kurukshetra which js in
Haryana, or in Chandigarh, or in
Jaipur, Simply because we are a
Central University, w, become an eli
tist university. Th, Delhi University
became an  elitist university because
it produced  outstanding men and
women. There was a tim, when the
whole country had only four or five
Fellows of the Royal Society and
the Delhi University had three of
them. They were scientist:—out
standing men—any they became the
Fellows of the Royal Society because
of their contribution. W, built a
name for ourselves. All  the good
students are coming t, us. Now, un
happily, that  situation is  dis- !
appearing. But it doe; mnot 1
mean that the Delhi University is finished
Itig still there Please don't
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demoralise us, which you will if you bring
everything that happens in the Delhi Uni-
versity, including the Karamchari Union or
strike by karamcharis or by others into the
discussion. These are internal matters of the
university. Government should help these
universities. But dont make them subjects of
discussion here.

Last point and I have finished. And that is,
if you start treating the universities as this Bill
assumes that they shall be treated, my fear is,
Madam, that you will be hurting the
university system so much that after a year or
two, Mr. Sha-habuddin will have the pleasure
to see that the Central Universities are inferior
to some of the non-Centra! universities.

If this is the aim—I hope it isn't—Tam™
amazed at the advice that has been given to the
Minister. Why was this advice given to her that
these matters should come before Parliament for
a discussion, for your judgment, for your
decision? That should never have been done.
That is all.

Now, if I can make a suggestion, isnt it
possible for the Minister to wait for some
time'." Is it possible for her, for instance, to wait
till the Committee that she herself appointed to
go into the problems of Central Universities
gives a report? There is no hurry about this. In
any case, unofficially everything comes to you
and, officially also, the reports and accounts
come. What about Ordinances, Statutes and
Regulations? About ihese you could wait. There
is no hurry. I am not suggesting you appoint a
Universities Commission or something like that.
Just wait. We can postpone this discussion. If
you like y°u can, through a motion, goty, a
Joint Select Committee orthat kind of
a  thing. In any case, there should be no
hurry in passing this legislation. That is my
request. Bots of course, it all depends on the
Minister.

Thank you very much, Madam, 1 didn't
give you a chance to ring the bell.

THE VICE-CHAIRMAN  FDR.
'SHRIMATI® NAJMA HEPTULLA]: 1 didn't
ring it.

DR. SARUP SINGH: Unfoitunately,
during the last 42 years, whenever a bell rings
I leave the class. So, I pay great res-



261 Central Vniversiiies

pect to the bell which my friend here doesn't,
even though he is my colleague ia the Delhi
University. Thank you very much.

THE VICE-CHAIRMAN [DR. (SHRI
MATI) NAIMA HEPTULLA]:
You took 14 minutes, yet I did not ring the
Bell. Yes, Dr. Adiseshiah.

DR. MALCOLM S. ADISESHIAH:
Madam Vice-Chairman, T wish to offer my
comments on the BiH which provides for
three broad areas. One is certain documen-
tation to be presented to Parliament, namely,
the Statutes, Ordinances and Regulations of
seven Central Universities to be placed before
Parilament for a period' ,fl£*2Q--days, the
annual reports which will be placed before
Parliament for five Central Universities and
the audited accounts and reports of four
Central Universities io be placed by the Union
Government before Parliament. The second
group is with regard to the coverage of the
North-East Hili University and the third is
with regard to the Rectorship of diat
University.

Now I would like to say, first of all, that my
general reaction to this Bill and the enormous
documentation it proposes to place before
Parliament is, 1 believe that any further
documentation  that ~we  receive in
Parliament—this or any other— whether as
Rajya Sabha or as Committees of Rajya Sabha
or as individuals, we hae reached the point
beyond which no intellectual profits is being
derived by this increased documentation.

Madam Vice-Chairman, [ belong to a
tradition which reads everything that is given.
Fortunately I was always in a pisi-tion where
people below me used to screen matters, and
what came to rne in the UNESCO was just a
few things. And I read them. Coming to
Parliament I find that there is nobody to
screen the material and so T find that there is
enormous documentation. T read only the
economic documentation of the economic
Ministries and certain selected educational
documentation —the Ministry of Education's
Annual Report, the Department of Science
and Technology's Annual Report, and the
UGC Annual Report, only these three. I do
not know about my colleagues here but |
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must say to you that I just am not able to read
any of the documents I receive ex cept this
handful, my subject—economics —and a few
of the educational documents. This Bill really
is the last straw on the camel's back. I do not
know how many of you are reading the
documents you are all receiving. Now there is
a proposal here to add to the documentation
which, I think, we are either selling away to
the paper-wallahs or throwing in the dustbins
or putting on the shelves. So I have this
general reaction. It is not only to the hon.
Minister, Mrs. Sheila Kaul, that I am
speaking, but I am speaking also as a
parliamentarian on the problem of growing
documentation. This is a waste because it is
produced in two languages, English and,
Hindi, at enormous cost to the country.

Now turning to the Bill itself, I have really
no comment to make on the provision for ihe
annual reports and the audited accounts to be
presented to Parliament because it is for the
purpose of information may be, and it is in
discharge of the accountability provision.
Here f would say that this is costing the
country a lot because we have to produce
everything that comes to Parliament in two
lauguages. I do not Irnow how many of us
really read all th? annual reports of the seven
Central Universities or their audited accounts.
I have not heard anybody making a reference
to it here. I personally do not read these
reports. J only read the UGC report, I must tell
you honestly. There-ore, 1 have no strong
objection to this provision. But I take a verv
serious view of this new provision for
bringing all statutes, ordinances and
regulations to Parliament, of all the seven
universities, and for laying them on the Table
of Parliament for a period of 30 days, which
includes thi inter-session periods, and that
only on the basis of any

modifications that may. be made by Parlia-
ment, they may proceed. I think my col-
league, Dr. Sarup Singh has said enough to
point out that this is a futile procedure,
because those of us who belong to the
university, who have been involved in
teaching and the Vice-Chancellorship know
that every ordinance, every statute, every"
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{Dr. Malcolm S. Adiseshiah] regulation
goes through a far more careful process of
scrutiny, revision, re-revision and approval in
the university. There is a three-tier process,
apart from the committees and sub-
committees, on every rule and regulation and
what comes out, therefore, is a result of all
this. Now, Madam Vice-Chairman, I must say
that 1 cannot for the life of me understand
what Parliament can add to this process that
goes on in the universities in regard to the
framing of laws, rules, regulations and
statutes. Now in regard to what my friend,
Mr. Chatterjee, said, I at least belong to the
group which believes that the university
functions on the basis of an unwritten contract
between the teachers and the students, not on
the basis of representation. You have to be
very careful about talking of democracy in the
Universitv because the university itself is anti-
democratic becauss the teacher is teaching
and the student is learning. This is not
democracy.

SHRI NIRMAL CHATTERIJEE:: I thought
teachers learn also.

DR. MALCOLM S. ADISESHIAH. This is
just a phraseology. The university is founded
on the Brahmanical principle...

SHRI NIRMAL CHATTERIJEE: Excuse
me. Is there any research guide who does not
learn from the research fellow?

DR. MALCOLM S. ADISESHIAH: Let us
not talk at cross purposes. The learning
process is something continuous and that goes
on all the time; every day I am learning. But in
the university, you are paid to teach. You are
standing on the platform and teaching. This is
not democracy. There is a function in life
where democracy doej not work. This is the
Brah-manical tradition all over the world. Not
only in Hindu India but all over the world, the
university is based on this principle.
Therefore, I believe that ihere is an unwritten
contract between the teachers and students
which runs the university and it is tthis which
I think we must safeguard. And I must tell the
hon. Minister that 1 come from a State
University like Madras or Bombay or Calcutta
and I am scared because of the kind of bad
example, that you are setting, of placing
before Parliament the statutes, ordinances and
regulations, will now, like the virus of the ma-
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larial fever or the dengue fever that we are
talking of, proceed :0 Madras, Bombay and
Calcutta. In the Madras University, the statutes
and regulations go through the whole process
and go to the Chancellor and he approves
them. At least he never refers the matter to the
Ministry of Education. Here you have got an
additional safeguard of referring it to the
Education Ministry. Now in the Central
Universities, you have got four of the top
intellectual centres of excellence in the
country. They are Delhi, Jawaharlal Nehru,
Aligarh and Banaras. These four are at the top
of the university system. And for us to begin to
try to control them in this way is a matter [ am
worried aoout for two reasons: First of all, it is
part of the whole system of politicisation that
the university!-are now facing in the form of a
crisis; secondly, I am afraid, this will spread to
the State Universities. We are setting here in
Parliament through this Bill a bad example to
the other States.

Now I am coming briefly to the other
provisions. The honourable Minister has
mentioned Mizoram specifically how to make
the establishment of a campus obligatory,
because under the existing Act the University
could have established a campus. In fact, she
said, a campus already exists there. But in
order to meet the people's wishes this is being
enacted. I don't think regulations should be
based on this kind of pandering to people's
wishes. . .

SHRI V. GOPALSAMY (Tamil Nadu): I
want just one clarification from Dr. Adi-
seshiah. Does he object to the placing of the
audit reports also?

DR. MALCOLM S. ADISESHIAH. I don't
object to that. I have no objection to the
accounts and annual reports being placed. It is
only the new provision about statutes,
ordinances etc, that 1 am worried about. Now,
Madam Minister, as regards the desire of
Arunachal Pradesh to start e university of its
own, surely it could have started with a
university centre, a campus, which could have
been developed into a university. With the
scarcity of persoru that we have at the highest
level, you, who are responsible for the
working of the Unf-
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versity Grants Commission, to maintain
standards, this multiplication of universities
which you are against, which you proclaim in
the Sixth Plan, which you did in the Fifth
Plan document—I am not against Arunachal
Pradesh—you should see that it develops with
the necessary caution into a university, and
that could have been done that way.

Finally, I regret that the Chief Rector who
is eqnal to the Chansellor is no longer an
automatic process. I must say that to you
because this is part of the autonomy of the
universities, it is the spirit and life of the
university which my friend, Dr. Sarup Singh
says that he does not believe in but which he
explained so fully subsequently.

With these words, Madam Vice-Chairman,
I express my misgivings in regard to this Bill.

SHRI V. GOPALSAMY: Madarn Vice
Chairman, [ am grateful to you for giving me.
this opportunity. 1 was listening with rapt
attention to the brilliant speeches of both the
educationists, Dr.  Sarup Singh and Dr.
Adiseshiah. Already the Central Government
has spread its claws on education when it was
drawn into the Concurrent List. Those of us
who claim for more powers for the States, we
opposed it. Now Dr. Adiseshiah warns the
Government. "Do not set a bad example to
the Slate Governments also, because the
educational institutions, the universities,
should function as autonomous bodies, there
should noi be any interference." So, on that
count I fully support what Dr. Adiseshiah and
Dr. Sarup Singh stated now on the floor  of
this House. Butl  would like to differ from
Dr. Sarup Singh when he said that the
agitation of karamcharis and the is.ues in JNU
and other universities snould not be discussed
here. But this is the only forum and this is
the only occasion when we get an
opportunity to speak when things are
happening, when serious things are happening
under the very nose of the Central
Government. We cannot shut our eyes. In
Delhi  University an agitation of the
karamcharis is going on. The affairs in the
Jawaharlal ~ Nehru  University are not
promising I would like to point out one
important matter. I would like to draw the
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attention of the Eeducation Minister to a
serious matter. Today morning I leceived a
letter from one Mr. Rangaswamy Gounder. He
belongs to Congress (I). He is tne Secretary of
the Taiuk Congress Committee of Coimbatore
District in Tamil Nadu. His son, R. Kdnagdraj
registered his name in the year 1:J80 to do his
M. Phil,, Ph.D. in the Jawaharlal Nehiu
University. What happened, Madam, he was io
submit his dissertation for his fifth semester on
Sth January 1982. On the Sth. of January he
commuted suicide in hL room. I myself went to
the University and enquired about this from tne
students. One Mrs. Atiya Habib was his guide.
He had to submit his dissertation for his fifth
semester. But just before he started it, Madam
Habib went abroad—about one year ago. His
dissertation was on "the Deveopment of
Madras Port—a Histoii-cai Study", for which
only a socialogist or a historian connected with
urban studir» should be allotted as a guide. But
what happened a Hydrologist, Dr. Sivaswamy.
was appointed as a guide. So he became
helpless and he was not able to prepare his
dissertation. This is what happened. He became
frustrated. He did not get any assistance or
guidance from his guide. I do not blame Dr.
Sivaswamy. I cannot blame Mm. But he was
not able to get proper guidance from him. This
led to frustration and because of frustration he
committed suicide. Thirty-three Members of
Parliament, including myself, submitted a Me-
morandum to the President demanding an
independent inquiry. We demanded that the
Visitor should conduct an independent inquiry.
I personally went to the University. Now, today
morning | received this letter which has been
sent to the Prime Minister—a copy of this
letter 1 have received from Coimbatore, Tamil
Nadu. 1 shudder to read the letter. With such
agony he has written this letter. He wants to
know under what circumstances his  son
committed suicide.

Two months back another student, a
Harijan student, tried to commit suicide under
similar circumstances. His name is P G.
Joganandh. He was doing his M. Phil in
Sociology. His External Examiner had gone
abroad. So he trwd to commit suicide. But
some other students immediately took him to
the hospital ami he was saved.
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[Shri V. Gopalsamy]

Such things are happening in the Jawahar
Lal Nehru University. I would say with
authentic proof that steel worth five lakhs of
rupees is missing from J.N.U. This has been
reported in the Advance Report of the
Comptroller and Auditor-General of India for
the year 1980-81. I would like to quote from
page 282 of the Report. The amount due for
tecovery as per the terms of contract is Rs. 560
Takhs. (Time Bell rings) I quote:

"The shortage of steel at the site of work
came to the notice of the University in
February/March 1978, but no action was
taken to verify the position till November
1978...

"In December, 1978, the relevant mea-
surement books were reported missing
from an almirah kept at the site and the
custody of the contractor. And in March,
1979, the Executive Council was informed
that a Committee had been constituted to
look into the alleged loss of steel. No
Committee had in fact been constituted so
far—August, 1980".

6 P.M.

So, this a serious matter. The Central School
roof completely collapsed. 1 myself saw that.
Such things are taking place. So, I would like
to request the hon. Education Minister to view
these matters very seriously. And a Committee
consisting of educationists like the former
v'ice-Chancellors should thoroughly probe
into the matters. For that you may simply
answer that there is already a Committee and
that Committee also visited. But this Central
University Probe Panel visited the University
on the 25th of September this year. They
reached there on Saturday at 10.30 a.m. They
were there for two hours and at 12.30 p.m.
they returned. They met the Deans, ihe
Rectors, the Chairmen of various Centres. But
no prior intimation was given. There should
have been an official notification. Then only
any Faculty member or any student or any
karamchari could come and report what is
going on in the University. Then only the
Committee could discharge its function
properly. (Time bell rings).

Regarding the establishment of a Census of
tho North-Eastern Hill University ij \ the
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Union Territory of Mizoram, I fully welcome
such a measure. If Arunachal Pradesh wants a
separate University, [ welcome that also. But
as far as the Central Universities that are
functioning in Delhi are concerned, the Deihi
University and the Jawaharlal Nehru
University, worst things, serious things are
taking place. They are under the very nose of
the Central Government. So, it is the concern
of the Education Minister to looit into these
matters.

Before I conclude, I would again request the
hon. Education Minister to thoroughly probe
into the suicide affair of Mr. Kana-karaj.
Through this august House, I would like to
appeal to the ViskorOo make an independent
enquiry as to under what-fli*-cumstances Mr.
Kanakraj committed suicide.

With these words, Madam, I conclude.

SHRI ALEXANDER WARIJRI (Megha-
laya) : Madam Vice-Chairman, I do not like
to talk on the general things because the
others have already discussed about them. 1
would like to talk oi thi amendment regarding
the North-Eastern Hill Uni-cersity. I would
rather half-heartedly like to support the
amendments because I actually want that the
amendments should be on a full scale. In fact,
I would like the whole Act should be repealed
and a new Act be passed after studying
carefully the needs there in the Region. When
the North-Eastern Hill University was started,
it was with a view to raising the standard of
teaching, preserving the culture and the
tradition of the people of the North-East. But,
actually from its very inception, the North-
Eastern Hill University was run on a wrong
footing. I remember, in 1978, my first speech
in this august House, my maiden speech in
this august House was on the North-Eastern
Hill University where 1 pointed out the
defects of the Act and the many wrongs that
have been committed in the University since
its inception. I enquired also about the audit
reports. But I have come to know that till this
time there has been no Act, no law by which
the University is forced to bring out or to
submit its audit reports ysarly.
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It is only now after five years that the
Government has come with the proposed
amendment, especially with regard to Annual
Reports and Audit Reports. The North Eastern
Hili University have not been rendering these
accounts till now. It has become a hotbed of
intrigues, plots, counterplots of teachers.
Teachers ars grouped into factions. Teaching
has become secondary. In fact, the university
politics is such that since Dr. Khan left the
university as the Vice-Chancellor, no one cauld
be appointed as Vice-Chancellor in the North-
Eastern Hill University. Teachers' factions
have led to students' factions, becuse a student
cannot afford to remain out of the faction
otherwise he will lose his marks in the internal
aseessment. [ would suggest that till these
factions are done away with, iJiB”nternal
assessment should be abolished.

As 1 have said, things in the university have
become worse and worse since past years. That
culminated in the murder, in the assassination
of ihe Acting Vice-Chancellor Dr. Banwar. It
seems that no investigation is taking place;
nobody is taking interest in any investigation
into his death. I do not know whether the
Government is aware that Dr. Bnwar was
killed on the day before the meeting of the
Executive Council of the university which was
to-discuss on some important affairs which
would have exposed the evil, wicked scheme
of some of the staff people iu the university. |
do not know whether the Government is also
aware of a case which was registered in the
police thana in Shillong, the case of poisoning
of a professor, the Head of the Department of
Zoology.

I welcome the setting up of the campus in
Mizoram to the exclusion of Arunachal. Is it
done on political basis? We know, for
example, Meghalaya, Nagaland, Mizoram are
not being ruled by the party that is ruling in
the Centre. It is not ruled by Congress-I
Government. Now, Arunachal is being ruled
by Congress-I Government. Ts it based on
this political consideration that Arunachal is
being given spechl consideration to have its
own university? Why it is being removed
from the North Eastern Hill University? As I
have said, I really welcome the setting up of
the campus in Mizoram; but I would also like
to point out to

I the Minister that the university, as it is | at
present, in Shillong, in spite of the fact that
I000 acres of land had been given by the
Government of Meghalaya, is buying plots of
land in Shillong itself belonging to the Raja of
Mayurbhanj, be-longing to the Raja of Bijni, and
I do not know what use they will put the land to,
when they are building the campus on the land
which has been donated by the Meghalaya
Government. 1 would like the hon. Minister to
enquire into this.

Another thing which I wouid like to
mention, Madam Vice-Chairman, is this. A
fantastic thing has been done in the North
Eastern Hili University. As I said, when the
North Eastern Hili Univervity was established,
the aim was preservation of the culture of the
people, their social customs and so and
protection of the identity of the people there.
The North Eastern Hill University has come
up with a special foundation course in lieu of
MIL, in lieu of vernacular. This means, a stu-
dent, a Khasi student or a tribal student, can
take up any other subject in lieu of his
language. This means, language is not
compulsory for him. What will happen? The
students will forget their language and a
community which forgets its language will
disappear. Is this the way to preserve our
identity? I would request the hon. Minister to
enquire into this and try to prevent this.

Lastly, I look forward that the Govem-
ment would soon come up with a better
amendment, or, if possible, with a new Act
altogether so that the university will become
an ideal university in the countiy. Thank you.

[Mr. Deputy Chairman in the Chair]

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Deputy Chairman, Sir,
though this is a small Bill brought forward by
the hon. Minister, it has introduced a new
idea in the administration of university
education. And this is based on the
recommendation of the Committee on
Subordinate Legislation. Firstly, 1 would like
to submit that universities canno: be treated
like public wundertakings or financial
corporations. The recommendation of the
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[Shri Shridhar Wasudeo Dhabe] Committee on
Subordinate Legislation in respect of public
undertakings or corporations is that the rules
and regulations which are made by them under
delegated legislation should be placed before
Parliament. But we cannot treat the Central
universities like financial corporations. Under the
Act relating to the central universities, even
ordinances and statutes framed by the university
senates will come up for discussion, will be
placed before Parliament and will be open for
discussion. The greatest danger is that every
State—education being a concurrent subject; it
is in the State List as well as the Ceniral List;
—in my State, there are about ten universities,
academic universities as well as agricultural
universities, and similar ts the position in other
States—wili pass similar legislations for placing
the ord.nancej. statutes and reports before the
State Legislatures. Therefore, the present concept
that the Chancellor will give the assent has been
given a go-by though there is a safeguard in the
system that the State or the Central Government
will be consulted by the Chancellor before giving
the assent. Therefore, I would appeal to the
hon. Minister cot to press for this Bill. Or, as has
been suggested by Dr. Sarup Singh, they
should wait till a Commitee is appointed by the
UGC, which will go into the affairs and find
out what new rules srd regulations can be
made. Nothing is goin; .0 happen if this Bill is
not passed immediately. Therefore, let us wait.
What is there? Once we make an inroad or an
encroachment on the autonomy of university
education, there will be no limit. It will open
the flood gates and all State Legislatures will
pass legislations in regard to this matter. Therefore,
this is a very dangerous proposition and I am sure,
the hon. Minister will consider it and not press
for the acceptance of this Bill.

On this occasion, I want to speak on two
subjects. Firstly, Sir, the first World Hindi
Sammel?n was held in Nippur 8 years back.
The second Sammelan was held in Mauritius and
now it is due in Delhi by the end of December.
In Nagpur Convention I was present. Mauritius
Prime Minister had also come Aere. One of the
resolutions adopted in the Nagpur Samme-
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lan was that a World Hindi University should
be set up and the venue suggested was Wardha.
This decision was taken eight years back. But we
are not even making efforts to make Hindi a
language ia UNO, nor are we ma ki ag effotts
to make it popular and effective ia other parts of
the world. Many persons in other countries are
interested to learn Hindi. For years together
they are staying there and they have forgotten
th.ir mother tongue. They want to learn this
language. Therefore, on this occasion I will
appeal to the hon. Education Minister to see that
at the ensuing Conference which is going to be
held in Delhi a decision is taken to set up World
Hindi University. For Tamil and other languages
world conferences are being held. It is high
time for us to take this decisioa* China, Japan,
Saudi  Arabia and other

countries------- their languages are recognised

in UNO. So, we shou d also see that Hindi is
aslo recognised in UNO.

There is one more thing. We are holding Asian
games this year. Out performance at the
Brisbane is that we have not been able to secure
even one Gold Medal. The universities are the
real nurseries where the talent is nurtured. I was
going through the report of the Ministry of Edu-
cation. In 1980-81 we got 27.5 lakh students all
over the universities and colleges and what is the
turnover of the universities in the last 25 years?
We have produced only 1475 lakh graduates
and 472 lakh post graduates. If we calculate on
the basb of one teacher is required for every 250
students, we will be requiring 10,800 teachers.
That is the annual requirement providing physical
education in colleges. Shri C. D. Deshmukh has
recommended that this problem has to be taken
up seriously and courses on physical education
should be prpperly planned. Today the courses are
one-year courses up to graduate level. Some are
running certificate courses for three years upto
graduate level. Some of the basic courses are not
recognised by State Governments. They are
treated as not trained teachers. That is why I was
saying that the CD. Deshmukh Committee has
tecommended that there should be five-year
physical education course—two-year post graduate
and three-year degree course. |
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will, therefore, appeal to the Minister to appoint
a Committee to have uniform syllabus so that
proper trained physical teachers are available.'

Lastly, Sir, I would like to say that in university
education sports and physical education must be
given important place. In 1967 Dr. CD.
Deshmukh had pointed out that we are
spending only Rs. 4 per student for physical
education. Many colleges do not have even proper
playgrounds. At least ten acres of land must, be.
there for the purpose of development of sports
and physical education. He has recommended
that Rs. 20- per student should be spent. This is
the report of 1967. Therefore, 1 take this
opportunity to request the HonT Minister to see
that the Central Universities are made the
nurseries of physical education and sporU and
adequate number of trained teachers are pro-
vided there. Then the important thing is that
they are not given the status of teachers. They are
physical education directors or they are
considered as  non-teaching  staff or
administrative staff. They have no status and
they cannot come on academic councils or
acdemic bodies. Therefore, I suggest that the hon.
Minister should look into this keeping in view
the spirit of the Asian games and the sports
consciousness. The hon. Minister shouid see that
the physical teachers got due status in the univer-
sity.

Lastly, I would say that the hon. Minister
should seriously consider that they are given a
place or status to come on the executive
councils or executive bodies of
the universities.

Then it goes to the Executive Council, to
the Faculty and at every stage when they
consider, sub-committees are appo'n-ted. There is
a 4-tier system available in the university system
today before the statute goes to the Chancellor
for final approval. In these circumstances, if we
add Central Government also, it will onlv giva a
bandh to the State Governments to interfere and
there will be no end to interference in the statutes.
No. purpose will be served if the ordinance comes
to Parliament. I wouM, therefore, appeal to the
hon- Minister not to press for this Bill.

[7OCT. 1982]
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Seventy thousand students are studying in
our Universities, in our coleges, and
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they are spread all over India. To say that our
education is not good is not coriect. I beg to
differ from this. What we need is a process of
improving it day by day. Just recently I have
come back from Spain. In Spain, in Nigeria—
of course, these are not very advanced
countries they have such great appreciation of
our education. In Kenya when I was ihere,
they said: We want to send our students to
India, you have not given us the permission,
we can finance it, and we want admission in

your colleges, engineering colleges and in

other
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MK. DEPUTY CHAIRMAN:

question is:

That the Bill further to amend ih
Banaras Hindu University Ac', 1915, th
ALigarh Muslim University Act, 1920, th
Delhi University Act, 1922, the
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My request was there.

put and
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Visva-Bharati Act, 1951, the Jawaharlal
Nehru University Act, 1966, the North-
Eastern Hill University Act, 1973 and the
University of Hyderabad Act, 1974, be

taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall

now take up clause by clause consideration of
the Bill. There are no amendments.

Clauses 2 to 20 were added to the Bill.

Clause 1,the Enacting Formula and the
Title were added to the Bill.

DR. SARUP SINGH: Even though you are

passing it, I feel that you still need to go into

the larger implications of what you are doing.

Till your owi>

Committee gives you the report you could
have waited. Where is the hurry to pass it?

SHRIMATI SHEILA KAUL: Sir, I move:

"That the Bill be passed." The question was
th; motion was adopted.

STATEMENT BY  MINISTER
Re. Discovery of Gas in Tripura

MR. DEPUTY CHAIRMAN: Now, there is

very good news and I will request the
Minister to make the statement.

THE MINISTER OF ENERGY (SHRI
SHIV SHANKAR): Sir, I am happy to inform
the House that the Oil and Natural Gas
Commission has struck gas in the first well
drilled in the Gojalia structure located in
Tripura.

The well has been drilled upto a depth

of 3478 metres.

On testing the interval between 1618

metres to 1624 metres, flow of gas thiough a

milimetre been was at the rate of 35,000

cubic metres per day.



